
                           

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-359 of 2022 

GR Case No-659 of 2022 

U/S-420/489(A)/489(D)/34 of IPC  

 
ORDER 

03.03.2022  

Case record put up today before me. 

Accused persons, namely, Suraj Ali aged about 34 years and 

Hazarat Ali aged about 24 years apprehended and produced 

before this court in connection with the instant case 

registered under section-420/489(A)/489(D)/34 of IPC.   

Seen the Forwarding Report, Memo of Arrest, Inspection 

Memo, Notice u/s-50 of CrPC, Medical Report and Case 

Diary.    

On perusal of the entire case record, it disclosed that the 

above-named accused persons are produced today after 

arrest i.e. on 02.03.2022 and thereafter, they were duly 

undergone COVID-19 test and tested negative.      

Accused persons are not represented by their Ld. Counsel 

and on being asked they have informed that their family 

members are going to engage advocate for their defence 

and accordingly, they declined to receive any assistance 

from this court.   

The medical report unveiled that the accused undergone test 

of recent COVID-19 pandemic and it disclosed from the 

medical report that their COVID-19 pandemic test found to 

be negative.  

Seen the prayer of the I/O where the I/O has prayed 03 

(Three) days of police custody of the above-named accused 

person named Md. Suraj Ali stating that for the sake of 

investigation and to catch the co-accused and recovery of 

more articles police custody is required. 
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Seen the Petition No-204/2022 filed by petitioner Samiruddin 

stating that the accused persons, namely, Suraj Ali and 

Hazarat Ali are suffering from injuries in different parts of 

their body and they have sitting and standing problems for 

which the petitioner prayed not to grant the accused 

persons in police custody. 

Heard both sides and perused the Petition No-204/2022.  

On physical appearance of the accused persons, it is seen 

that the accused Hazarat Ali is having severe pains in his 

both hands, knee, legs and backside and he is facing 

difficulty in moving. Further the accused Md. Suraj Ali also 

suffering from his back pain and other parts of his body. No 

visible injuries are seen from the body of accused Suraj Ali. 

Therefore, considering the complaints of pain of both the 

accused persons, the court opines that accused Hazarat Ali 

requires immediate medical treatment. The accused Suraj Ali 

is found to be capable of moving and he only facing pain in 

his backside. As such, the objection raised by the petitioner 

against the prayer of police remand of accused Suraj Ali 

appears to be not sustainable and same is stands rejected.  

I have carefully perused the case diary and it finds that the 

instant prosecution case sets in motion against the accused 

person as soon as an ejahar lodged by one SI Arnab Kakoti 

alleging inter-alia that suspected fake Indian Currency of Rs. 

500/- of 20 nos, fake currency machine, one sealed packet 

having four fake Rs.500/- currency, two mobile handset, 05 

nos of motor cycle were recovered from the possession of 

the accused persons. It is also alleged that the house owner 

Sri Uttam Hazarika and two other persons managed to 

escape from the place of occurrence and the aforesaid 

accused persons were detained.  

Now, coming to the question of granting of police remand of 

said accused Suraj Ali, this court has meticulously considered  
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the materials available in the case diary and opined that to 

catch the other co-accused and for recovery of more articles, 

police remand of the said accused is required. Accordingly, 

having considered upon the materials on record, the prayer 

of I/O regarding police custody for 03 days is allowed. 

Hence, the accused person named Suraj Ali has sent to 

police custody for a period of three days and during his 

police remand, the I/O is directed to follow the guidelines of 

Hon’ble Supreme Court given in the case of D.K. Basu 

–vs- State of West Bangle. Further, the I/O shall provide 

adequate medical treatment to the accused person during 

his police custody by way of medically examining the 

accused person in every interval of 24 hours and the I/O 

shall forward the medical reports of the accused person 

before the Court. The I/O shall not torture the accused 

person in any manner which is not permitted as per law. 

As the accused Md. Suraj Ali also suffering from his back 

pain and other parts of his body the I/O during the police 

remand shall provide immediate medical treatment to the 

accused and submit a medical report of accused Sural Ali 

after 24 hours before the court.   

The I/O shall produce the accused person named Md. Suraj 

Ali before the Court on 06.03.2022 after examining of 

COVID-19 test.  

Furthermore, the I/O shall comply the guidelines of COVID-

19 during police remand of the said accused person.  

Also seen the prayer of the I/O for perusal of seizure list 

along with seized article i.e. (i) one suspected fake currecy 

making machine, (ii) 20 nos of Indian Currency of Rs.500/-; 

(iii) One seal packet having four fake Rs.500/- currency in 

one side covered by a glass; (iv) One LAVA mobile; (v) One 

VIVO mobile; (vi) One Hero Super Spender motor cycle 

bearing Regd. No-AS-12/Y-6594; (vii) One Yahama R-15  
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motor cycle bearing Regd. No-AS-12/AD-1954; (viii) One 

Honda HP-125 motor cycle bearing Regd. No-AS-12/AA-

4553; (ix) One Bajaj Pulsar bearing Regd. No-AS-12/U-1952, 

(x) One Bajaj Pulsar-150 motor cycle bearing Regd. No-AS-

12/T-6216 marked as MR No-78/22.  

The prayer of the I/O considered and allowed and seizure 

lists along with the seized articles i.e. (i) one suspected fake 

currecy making machine, (ii) 20 nos of Indian Currency of 

Rs.500/-; (iii) One seal packet having four fake Rs.500/- 

currency in one side covered by a glass; (iv) One LAVA 

mobile; (v) One VIVO mobile are seen excluding the seized 

05 nos of motor cycles. However, photographs of motor 

cycles are seen.  

Let furnish photostat copy of seizure lists and seized articles 

to the I.O, keeping the original seizure list along with 

photographs of motor cycles with the case record.  

Accused Md. Hazarat Ali is remanded to judicial custody till 

16.03.2022.  

As the accused Hazarat Ali is having severe pains in his both 

hands, knee, legs and backside and he is facing difficulty in 

moving, the Superintendent of Central Jail, Tezpur is 

directed to provide him immediate medical treatment from 

the competent medical authority.  

The Superintendent of Central Jail, Sonitpur, Tezpur is 

directed to comply with the aforesaid guideline for 

prevention of COVID-19 pandemic inside the jail premises. 

Return back the case diary. 

Inform all the concerned. 

       

                       Chief Judicial Magistrate                                    

                      Sonitpur, Tezpur 


